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MR. SPEAKER: Order, order, Please
sit .down.

SHRI M. SATYANARAYAN RAO
(Karimnagar) There is indiscrimi-
nate police firing and mercilesg killing
of people; how can he keep quiet?

SHRI P. VENKATASUBBATIAH
(Nandyal): My dear friend is not
worried akout the lives lost in Andhra
Region. 7 lives were lost in Andhra
region. I would have appreciatedq my
friend’s sentiments if he hag expres-
sed concean. for those unfortunate

people.

12.04 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CAPTURE OF RALLWAY STA-

TIONS AND DAMAGE To RAILWAY PRO-

PERTY BY ANTI-MULKI RULES AGITATORS
IN ANDHRA .Pwsﬁ.&

SHRI BISWANARAYAN .SHASTEI
(Lakhimpur): Mr. Speaker, Sir, 1
call the attention of the Minister of
Railways fo the following matter of
urgent 11:»111:)!.1(.‘. importance a,n.d reguest
‘that he miay make a statement there-
on:

“The reported capture of railway
stations in certain parts of Andhra
Pradesh by the agitators and damage
caused to the Railway properties.”

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI); Sir, The anti-
Mulk:. Rules agitation commenced in
the Andhra area of Andhra” Pradesh
on 2510.72. In the initial stage, the
_ agitation took the shape of mobs of
students detaining trains at stations
and writing slogans on carriages. The
main area where the agitation was
ceneentrated was the Vijayawada Di-
wision of South Central RaﬂWay " The
agitation ‘nlso existed “tp a"lesser ex-
tent on ' the - Guntakal ‘and Madras
Divisions of Southern . Railway and
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tral Railway. Later -on, it spread

to some extent also .on the Waltair
Tivision of South Easltern Railway.
From 25.10.1972 till 16.31.1¢72 1lere
were #s many as 953 instances ol
detention of mail express, passenger
¢ernd goods trains, The  ideterit.ons
ranged from 5 minutes te 345 m‘iuutes.

As the agitation gaineq 'nomentum
and lawlessness 1nten31ﬁed the initial
pulling of alarm chains and stooruges
of trains at stations ‘gave way to stop-
p.lges of trains in mia-seclions again
by a.la.rm Qham pulling, disconnection
of hose pipes and -also squatling on
the track, pelting stones at trains and
damaging -internal fittings of coacres.
disabling trains im the middle of the
sgetion by draining put water Jfromy
the engine, cutting off of tele commni-
cations at railway stations and je-
venting staff manning cakbips aad
stations from deing their duties.
agitatiors also jeopardised safety by
placing the boulders, i~’l piecss and
tree m.mk; on the ;ra"x; eutting signal
wires, damaging signalling eguipment.
remoying gate-keys from level cross-
mgs, indulging in acsin . includiog
Lurning of wooden slespars .n.a bridge
«:.d attempt at setting £re to the coa-
ches of an Express train.

From 17.11.1972 onwards the trouble
1ﬁt—&n31ﬁed and spreaj to more and
more stations on- the %ou!b Central
Railway, it being mainly con(‘entrated
on the Vijayawada Division, The
dttacks on Railway proverfy were of
tne same type as mentionel above out

to trains and
cdamage to railway property mc:'eased
from’ day to day. ¢ -

On 21.[1.197_2, the agitation reached
a climax when there were serious
'ttacks'by-mobs on Ter+li and nngoie
Stations of South Cevm-a; anw Ay aad
Adoni station on Southern Rauway
Arson sind mdesp'l'ead damage was
caused at these three ctationg and he

Pulice were forced to open firs result-
ing in a numbgr of deaths The
trouble has further spread on 2J11..

Secunderabad Division of South Cen- 1972 particularly in Vijayawada- Divi-

the. -
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gion ¢f South Central Ralway and a
numbed of Station and Cabws have
been burnt Heavy damages has
been reported to railway property.
both to rolling stock as well as fixed
assets A Switchman of the Railway
at Niduhrolu Station has lost his hfe
as a result of a mob pouring petrol on
him and burming him severely He
later succumber to his mjuries A
number of railway staff have also
been injured at various places

Train services have be=n ter.ouxld
affected on South Central Railway
smnce the trouble started In the im-
tial stages the Railway did tneir Lest
n spite of extensive miscreant activity
and threats to railway staff to keep
the trains moving However as the
trouble intensified trains had to be
cancelled progressively in the affect.d
sections From 22111972 onwards,
practically sll train movement on
South Ceniral Railway within Andhra
Pradesh Limits have b2er suspended
As many as 26 Mal Express trans
8> Passenger framng and 20 1ailar
services have been fully or partially
cancelled on the South Ceniral Rail
wa

'rom the time the trouble starten
on 25101972 the adminisirali n of the
South Central Railway has Leen in
close touch with the Anrhra Fia’esh
State Government The manienance
cf law ang order 1s essentiaily a matter
to be looked after by S it Gove.id-
ment As mentioned n the C(alling
Altention Notices given by the Mem-
be, & of Parhament, no railway staticas
hdave been captured as suth by ugl.a-
tors This term eapture’ perthaps bas
beenn described to glomfy an act of
vandalism and describe 1t ~s an act of
heroism However, stuations have
aricen m the last few days wheran
mobg caused complete disruptton and
suspension of rallway working aé cer-
tain stations, bringing sb.out extensive
duthages There have Mo besn cases
ol bb entertng into statien offews

Damage to AGRAHAYANA 3, 1894 (SAKA) Raslway property,yo

by anti-Mulk: agitators
mAP (CA)

and cabins and asking tne staff io sus-
pended their work and stop passing
trains Station records tickets and
cquipment were burnt and otherwise
cdamaged

The extent of logs directly, by way
of damage to raillway ;rope y nd to
g9ods and parcels 1n transit has been
substantial Even greater has been
the loss caused due tr cupping of
movement pot only .n the atfected
aftas but also between the North ard
the South There have been 22 cases
of sabotages of railway track, .0 cases
of arson including one of a desel
locomotive beang burnt 36 cases of
stoning of trains, 8 cases of looting of
goods traing ang the burning ~r Jes-
troying of the contents of 39 wagens
17 ralway stations, namely Nidubrolu,
Ammanabrolu, Bapatla, Kaval:
Churala Kolvakulur, Duggirala, Mana-
bolu, Karavadl, Adoni, Onggle, Tenali,
Ml\'llhpudl, Tmm| w’mr
Valiveru and Pericharla have either
been damaged or burnt The approxi-
mate cost of damage to rmiiway pro-
perty including rolung stock roughly
assessed #o far 18 Rs 43 lakhs and to
goods and parcels in tranmt Rs 10
lakhs Besides the estimated loss gn
South Central Railway alone by way
of goods revenue has been Rs 1 crore
angd passenger revenue Rs 25 lakhs

Whale this 15 a rough estimate upto
yesterday (2311 72), to this should be
1dded the continuing loss on the South
Central Railway until conditions e
turn to normal whi h will tak= a few
days

Apart from the South Central Rail
way, the lifting movement of {rafilc
has suftered on other raiways also
owwng to the disturbances, restrictions
have had to be imposed 1n  booking
both passenger and goods iraffic to and
across dhe South Centra] Railwgy The
egitations have had & devasialing
effect on myovethent and lamge mumber
of wagens gre heid Wp sl over the
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<country It has not been possible to

move even the essential traffic such
as food grains, steel plant traffic, coal
and cement, leave alone other mis-
<cellaneous traffic which normally offers
from South to North and wvice versa
The overall loss on this account will
be assessed on a realistic basis afier
iraffi. and movement conditions return
t0 normal The loss 18 bound to be

substantial

It wall take atleast a week to 10
days for the passenger service to come
back to normal and a fortrught to 20
days for the goods movement to return
to normalcy The loss which will be
sustained by the other Railways not
having been able to Lft the traffic,
which would otherwise have been
cleared, would be of the order of about
8 million tonnes, equvalent in terms
of revenud to about 3 crores of rupees
in addition to the direct loss suffered
by the South Central Railway referred
to above The magmtude of the loss
by way of these disturbances 1s, there-
fore, enormous, apart from the serious
inconveniencs caused to the travelling
public and the inhdustry and trade,
affecting adversely the normal econo-
mic life of the country.

SHRI BISWANARAYAN SHASTRI
In hus lengthy statement, the hon
Minster has given, a detalled account
of the situation there I would hke
to make it clear that I have no inten-
tion to ask any question cohcerning
the main issue in the agitation My
questions will be regarding damage 1o,
or losa of, railway property alone

We have seen that whenever there
is an agitation, the railway becomes
the main target of attack, as if the
railway stands in the way of the ful-
filment of the objectives of the agita-
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compensation To make up all these
logses, the Raslway Mimister increases
the fares and freight mdding to the
suffering of the already suffering
traveling public Therefore, I would
ask the Minister if he is contemplating
any punitive measures, educative
measures or preventive measures {0
protect railway property from such
vandalism

The other day I heard the Railway
Mimster enumerate cerlain measures
taken for protecting railway property
But those measures are not effective,
as they are expected to be Therefore,
I would like to ask him to state cate-
gorically, since law and order 18 a
State subject as he has mentioned 1t
n his statement whether he will take
all the Chief Ministers into confidence,
thrash out the matter thoroughly
and find out wayy and means of pro-
tecting this national property

Coming to the particular situation,
I would like to ask him to enlighten
ut whether therd 15 any complicity,
directly or indirectly of railwaymen
in cerlain sections, secondly, what
steps have been taken to save the lives
of rallwaymen who are in certain
danger

SHRI T A PAI. The other day
answering a question, 1 had said that
I propose to come before ihe House
with some amendments to the Railways
Act making inlerference with ralway
property g very serious offence punish-
able with death in some cases. I do
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which cannot afford to incur losses of
this kind, this kind of vandalism
agamst public property is permitted. 1
understand that i1n China every wvillage
through which the railway lines pass
is held responsible for maintaining the
inlegrity of that line. Are we prepared
to take up this responsibili'y? I have
seen that whenever any development
takes place in this country, a new
railway line is irtroduced the property
of a lol of people gets appieciated but
you cannot collect even a small amount
as part of the compensation for this
development But whenever public
property 15 damaged, 1f we impose a
collective fine there are protests say-
ing that it is unreasonable. 1 should
like this question to be squarely
thrashed out. On the one hand it
seems to be the privilege of those who
have railway lines and ralway sta-
tions. On the other hand there are
those who do not have these lines,
those who have been coming to us day
in and day out sayving: let us have
new railway lines so that i1t may
remove the backwardness. Perhaps
they are -laiming the additional pm-
vilege of setting fire to the railway
stations or removing the raillway lines
when they gel angry on account of
some reason or ihe other. Let us
decide whether public property, what-
ever be the political reason or dis
agreements, should be the target ot
attack. I do not know why railway-
men who are working as servanis of
this country shoulg be penalised, how
you can be cruel to pour petrol on
him and sel fire to him mercly because
he is doing his duty. I do not know
how we can from this end give every
one profection because even our rail-
way police are subject to the same
kind of treatment. Ultimately it is a
serious responsibility for the whole
nation. Of course I can certainly
appeal to you to permil me t» say that
the railway stations that are burnt in
events like this are not constructed so
that they become standing monumerts
of community’'s irresponsibility. If
you want me to reconstruct it, I am
afraid the contraclors in this country
will encourage such movements to go
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on because they will be the direct
beneficiaries of reconstruction. Let
us now decide whether there should
be some kind of punitive measures
imposed on those people who flagrantly
allow thede things to happen.

So far as the person is concerned,
after the event I can only say: lot us
help them as much as we can, while
we try to safeguard their interests. In
this particular case our people tred
to pontact his young widow to sce
whether she could be provided with a
job; she is not educated herself. We
have now asked her whether any de-
pendant of hers can be provided with
a job so that the family could be main-
tained.

She has minor children and we are
tuking up the responsibility of edu-
cating them upto Matriculation. The
General Manager had sanctioned a
thousand rtupees to her and I asked
him to double it; from the Railway
Minister’s relief fund I am sanction-
ing Rs. 5,000 to his family. But 1 am
sure all that we are going to do is not
a substitute for the innocenti life lust,
and I think we have to bear the guilt
of such crimes being committed in
this country.

SHRI PILOO MODY (Godbra):
Now, you may ask him to answer the
question.

MR SPEAKER: The question was
put before you cntered,

SHRI PILOO MODY: I am aware
of the question; he wanted to know
whether any railwaymen were In-
volved.
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st ariorie e (W) wter v Rl @ ¥ A W I E

? faed feY ot g gwi § S wW
NN e rgsd ok
% % faq faar &1 faeg-& | way
AT  wyd IATH Wt wwar §
fr I 71y 7 wofe § o SAw
wfa qgaid & fad ot Wt fredare &
AR ¥TT § w9 wor faw  oAT
¥w fadgs ag a@ w faww
FTTY § | TOF AT WY TEA FS A
faarx Wt wwe fpg 97 R AT qaw &
FA ATAT 9T IAFT AT HY 74T § WK
gad g & gaer q@r wWTd g
& gg w0 wgar qv fR faw @R
war® & woly arer & gre v qu,
0 ¥ foq WE X v FaeRardy gt
T ARk g mrrrwdfear g,
Fore & frq ¥ ST ST ARARE@ATE

faevy wavrar ag =t § 6 aar
¥ flrems wiar iy il aer v g
T g8 & Aifwg, o ¥ wramdr wrk
¥, oo ¥ g Wiy € wvery we¥ WX A
R & 1 W ar oW T T rAY Pt
® gify ggavar, ag wdwerds wir
oy & faard® & o §  qreq-wrews
F o anad O gt &) X R
qqd af dav, vy and, Haan ¥

lecader who  has

T o & gF o ey gl o ww
FAaT R TR Fag A &3 wE Y

I have not come across a single
condemned 1t

e w1§ 9 frfadz a7 oy & AV
ar-ar7  gEer qragia @it &

I hold the ruling party responmble

Yo g7 THA &1 92 WA §
fs A7 AR wETTE F W ¥ W
o ¥ T ¥ A WE R ¥
Zwrarevds nidga R
Y 1 f5AY 9919 %1 g9 FT IZ §F
ar a@wr ¥ ? We have pul a
premium on violence.

wre s o ww § wew
T w0, A FRT wAr w -
s WmANge R far §, 7y
i wE Al det &1 e
wre fr Y & e ow aw W -
avam sl g 1953 H wre
¥ frdfer ff wrrde At i ¥
afonvrere &% grewTy ardw & gur
v wr Forafor w arog ot g, fong org
M 1058 ¥ Rza Quitndnd
efer # foid ¥ s o
wx QRN W guT | aw S & fegr
¥ ag ara &s wk s wrrite oy oot
oy fray §, ¥ firc w oy aradfe o2
wrcwET wpwieslt 8y shogs
avwe ¥ o § 4B B g



317 Damage to
oft wrbal wr (dhrart) ey o
#¥ gear o 7R F Taekey ow ¥y
F 4, o & wfty Avar § otar 7y wwe
Fear s T gy g fr e
Frarag 1l nfr 7 (vweeer)

Arws e Wit R e QA
famr & 1+ Phe law Of the land is
the e t0 take ®s own course.
¥ oAz v gezzafemr g Xaag
Wt atrar g fs dge faura afves &
HeTH TR TAT !iiﬁ.i? T B

T F yzq A sf frar Sy o 5 a2

AATT ET wEA ® AaqIT TE

We cannot encourage people to
take the Maw into their own hands

g ¥ TIAAA g, A wrg e a4y |
qara ¥ away gE, O vona K g
it Rzg o 4 1 ot 7@ AR A
andda X qx Ay €t 2z aw 0§

mEEER AWM AT ARG L 1
e TR v, 1970 X
*gr o 08 wgtra=r g wrd ey ¥
e IR N Fendmx ol W wf
wree oy fes, 39 & fag o W
T IF 9% waw ¥ | wfqw qrdf
® wrodft fi¥ -4 wrelen, #t wog
& T ol o o frar o wr
2 158 % farg & shor et Yy g
g duttddr R 1ok e v wilt fis
Ptz W g, &
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TERT R HTY BT T 7o) O a7
oY A% g7 541 35 @ ?

I waAT A FFTR

“It will take at least a week to
10 days for the passenger services
to come back to normal”

SHRI P VENKATASUBBAIAH
(Nandyal) He 1s wrongly quoting
the Prime Minister

SHRI JAGANNATHRAO JOSHI
The hon member there quoted it
heie and 1t was not demed

SHRI PILOO MODY If it s
wrongly quoted, it 1s for the Prime
Minaster to deny 1t

SHRI M SATYANARAYAN RAO:
(Karimnagar) In the presence of
the Prime Mimster, 1t was quoted

W gAY WAt s
frmgmeofeT S aF ST @aEREA 7
T 1
We are mre prisoners of indeeimion.

W ogr i wm &
We are still prisoriers of indeeision.
o fodft ot Polg T g T @
AT FY FEER TEY § | Ty, WY
qrfY, TR AR wifE qw wEA
€ g TIHTT TAA § | A FAPTT AT HET
@ ®r @ zz aEr g 9w
T ZE A &, A I AL AR AT
sagrywmar

st o€ & a7 wr feemar § fe qeg
feet ¥ Anted o oA | & wgAv
T § 6 oo @ ¥ ardy waeg s
oo g€ & | 0 et wret oy et AT
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[ e o nfr ]
fs s gt e g AfT we T
@ w7 ¥ I ¥y wfafwar dzeae w
we gt &) 9@ W o 9 wrae AT Ay
g e amgaw @), fewr @Y, aw wwT gw
fada &, &t g gt o Y Femr wv &
fau Srearfgs &< 81 2= fao wrsr Y
& srdr w<a g 5 A o w0
A g, Wrw-auw &, fafrae fagrar &
g 9T fvig fom s sifew

TEN TAT-HETTIT ¥ WEgd ¥
T® TG FH FLAT 97 | FF AT AT
T B W W 97, &7 & Favme ¥
WL W9 Rg WA #7970 F4 gar
¢ fe foFrn ¥ 0% €Y Fow A 0w
afoer @ &, fow Rae-mresw
Y ard aAdt @ @ % R, arfy W

JT THRTIHE qE WX 97 WIZHT AT I
o7 IR KT WA ®7 ) afz FTER
aq 9 @g favm 78T AT §, oY s
qM F AFAT DY WIAT WG AT W
T %7, qHa forg Wt 39 T ¥e yaw
AT TR | QT &Y WIHT S AT 9T
foir &, av ¥ € werfey WY mfw

gt

& ggorer wAET g fE oWl
T A | A T ograw &
fau w1 waww firaT 81 39513 w9d awsg
Fwgr fr o Ruw doacadr fen
war § 7 war famaaver-AaTelt dvw I
faTrey &2uw %1 dea 7 fegraar § 7
my I &F § miegw T WX«
g awet ¥ K og v wgan g fe
woRTe A miyal, arfadt o aterd
whwifat & gorr & @ ¥ Wy
way e g ?
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SHRI T. A. PAI: S8ir, they have
not been captured in the sense they
have been imprisoned. This great
act of vandalism has been described
by the people as an act of heroism.
They have described 1t as capture
because it looks so romantic, I think
they have been rescued when they
have been surrounded by all this kind
of people who indulge in goondaism.
My hon. friend, Shri Jagannathrao
Joshi, said that he did not like all that
15 happening I hope what he has
gald would not be construed as a
justification for what 18 happening
now, because ultimately he said that
when people get angry they have a
right to attack public property

SHRI JAGANNATHRAO JOSHI'
I have never said it. I have never
justified it and I will never justdy it.
I am the last man to justify it any-
where, 1n any sphere, at any level.
It 1s the ruling party which creates
such situations by not taking decisions
in time and encouraging people to do
these thungs. I have never justified
it.

SHRI T. A. PAI: May I say that
this 1s not the only instance? Durmng
the last two months, September and
October, whether it is the students’
anger against the government be-
cause they do not like some exam-
nation, or a paper in some examina-
tion, or they do not get cinema tickets
in some other States, or because

:
£
g
:

:
s
¢
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support the measures that we would
like to take ag best as we could, Un-
less there is strong condemnation by
all political parties of this kind ol
behaviour, il will continue. Let wus
learn to settle our problems in other
ways, Expowung the railways to this
kind of danger and dislocating thous-
ands of passengers who are absolute-
lv innorent to the hazards of travel
should be condemned by all in the
strongest terms, In the course of the
last few days we had to refund inany
tickets and many passengers have
been stranded at scveral places. |
tried to divert a train which was
going to the south through Raichus.
But, unfortunately, we have tn pas-
through Adoni, one of the stations
which was atiacked by 10,000 people
where firing had to be resorted io

1 have not given you any guarantec
that this will be restored in ten daye.
From the day of normalcy, it might
take 10 days. I only appeal to the
House and the hon, Members who
expressed themselves today ~0
strongly about it with the hupe that
the people at large will feel that
their representatives  thorcusl.'y
disapprove of what is happening.

MR. SPEAKER- Shri Dinen Bhat-
tacharya—absent; Shri Hari Kisheie
Singh absent; Shri Samar Mukher-
jec—absent,

—

MR. SPEAKER:
laid.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbouur): Sir, I had written
to you day before yesterday about
the alarming issuc of the Shaw Wal-
lace Company. the biggest ever
foreign exchange scandal. Two news
items have come out in the Economic
Times as well as in the Statesmar It
gays:

“Shri Kalyan Kumar Busu was
arrested this mornung by the officers
of the Enforcemenlt Directorate,
Government of India. Caleutts, for
allegedly contravening the provi-
sions of the Foreign Exchange Re-

2547 LS—8

The papers to be
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gulation Act 1947 involving in all
Rs. 3,24,00,000.”

This Shaw Wallace Company iy a
Brilish company. They are scnding
out money contravening the Forcign
Exchange Regulation Act The Eu-
iotcement  Dircctorate officors had
gone and gol that man brought down

from the wreraft and his  passpor.
was 1mpounded. Later on, about £9
Enforcement Department officer s

raided the office of the Shaw Wallacc
Coumpany and seized lots of docu-
ments, Would you be so kind enough
as to ask the Governmeni to make a
staleinent on this issue? Tt is very
vital for us to know. It involves
Rs. 3,24,00.000. Would you kindly tell
the Finance Minister to make a
sialement on that® Thank vou very
much,
SHRI SHYAMNANDAN

(Begusara1). Sir, I have
your kKind permission....

WO A REIW : i FR I@IE
At fuf —z=ar 314 et wiyweR
AR Tioqld Ay ET 3w adwa
Tévea & vl
it smArwA fra ciafd Hran
T 7g 78T ¢ fF 0w 3@ o7 me
qa 39 iTdfrd ov feam g A
faazal e sm7 @t fafy o &
T & ...,

MISHRA
sought

I have come wilh all the resources
of the Government of India to support
a particular candidate; I have come
with all the Consolidated Fund of
India. Even then you would ask us io
g6 to the court or seek the protection
from the Election Commission

W W 3§ AET WE
fe sqiatma 91 AT a@ W A Ffr 8
T ar fo wF ov agEdm @E
fao fafarz A oo o 9T S
FgA 4 fF snam &Y, o7 A7 o -
T H e
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SHRI SHYAMNANDAN MISHRA:
The Finance Minister of the Govern-
ment of India says during sn elec-
tion campaign that we are going to
back in full strength Mrs. Nandini
Satpathy. This is nothing but pcliut-
ing the slections . . (Interruptions)

"o KT ;A9 I & o v
fFar o171 7 =mw newwy sfawmT 7
a1 wHaT |

oY wiwesn fawr. gw Far s
BB FCH IO fE @A@Y TN
g & ngFw A difew 7

WWW WEWW : W {@ Sang
fie w1 A & 9 ¥ fagars 7

Are they debarred? They have been
doing it since the very beginning

SHRI SHYAMNANDAN MISHRA:
If they have been dong 1t, that
does'nt Justity it.

s WERd ¥ ggr geene
Fiavae At AgT dSTgATE | R 7
ST T ATE H AT AT § I B oA
FireT Tom &)

SHRI SHYAMNANDAN NMISHRA:
I ask you whether the Ministers of
the Government of India are
accountable to us for all their utter-
ences and their conduct. This is the
basic issue Does it not amount 1o
mass bribery of the electorate,
throwing all the resources of the
Government of India on the side of
a partienlar candidate? (Interrup-
tions) We were in fact thinking of
bringing forward an adjeurnment
molipn. There can be notaing inore
objittionable.

, MR. SPEAKER: I am sorry. This

is not the proper forum to raise the
question,
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SHRI SHYAMNANDAN MISHRA:
On a point of order, Sir, arising from
what has fallen from your lips. If
certain things have been going on
for a long time, 15 # your pleasure to
say that those things should be con-
sidered to be rcgularised? Are not the
Ministers of the Government of India
accountable to this House for all
their actions and utterences? If they
arg nct, then you have got a very
poor conception of the House of ihe
People. (Interruptions)

weow witew - v ¥ @ § A
qEAT AE | T TEW & AT A waowA
WTT &7 ¥T ¥ AT [T . W HT /A
A4 & ) wAwH &7 A qE g

I am not there to decide any mattcr
which can be decided by the Election
Commussioner, There 13 no question
of conception, rich or poor. Your
conception 15 welcome to me.

SHRI SHYAMNANDAN MISHRA.
Even if a party 1s in governm 'nt,
it cannot wuse the government fur

parly purposes.

weaw wgew o fafre & faes
Gar ®xf ae A & ) 9% Qe H
ST W oY AT s Y, v R
% farams W1 aw s § T
A

SHRI H, N, MUKERJEE (Calcutta-
North-East): When the House is 1in
gession, a statement made by a
Minister. . .. (Interruption)

MR, SPEAKER:
policy.

SHRI H. N. MURKERJEE: Not
merely that. When the House is in
session, it can take possession of any
report regrading & Minister having
made a statement—apprently, he has
made a statement—whicth goes
against the Constitution.

If he declares a



e

MR. SPEAKER: Not day-to-day
admnistration; only if he lays down
a new policy, (Inferruption)

Ui WEYT W o ¥ 9ge Sdr

a8 8t q&r ®¢ angh fF g T@r 98

Rehe 3y ar @ E Y. ... (wawm)

SHRI H. N. MUKERJEE: Why
should an impression be given that

the people are being sheltered?
(Interruption)

W TRAW ¢ W WRE e
T}, A W

‘What has the Speaker to do with it?

SHRI H N MUKERJEE: Ask the
Minister.

MR. SPEAKER: If you are dis-
satisfied with the conduct of a Minis-
ter, there are remedies available in
the procedure, You can come with a
censure motion against him.

SHRI H N MUKHERJEE: That 18
a different matter Let him come
and cxplain here.

MR SPEAKER Mimisters have
got the right to paiticapate in  clec-
tions ag any other party-man,

SHRI H N MUKERJEE: But not
to say that the government will be
¢xploited for clection purposes.

SHR1 SHYAMNANDAN MISHRA"

Although the governmeni 15 a
party governmeni. 1 canno! use
the pgovernment (o achiove the
party’s ends and purposes Thut 18
the basic 1enent so far as democracy
is concerned

wenw wtag ¢ fafaeec mEaE
¥ @ ¢ TaeNe W R § TaMAe
N wEE BAT 2 WOX oMENR ¥ )
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T A N | 9T Ay W OFA
¢ 3% faeme W7 SWIC HC %
e agama wea &1 (FEE).
afea grar oREA WD WY SOV &Y
wa wife fe & &t &= (& 77 @
qeT A= | )
SHRI JYOTIRMOY BOSU 1t
amounts to misconduct on the part of
the Minister,

MR. SPEAKER: If it is a was> ot

misconduct, come out with a censurc
motion.

SHRI JYOTIRMOY BOSU.
rising on a point of order 1
written {o you earlicr

MR. SPEAKER: There 1s 10 potnt
of order here. If you think that it is
a misconduct, you come with a cen-
sure molion against him Follovw the
procedure.

SHRI JYOTIRMOY BOSU.
wiitten to you, Sir....

MR. SPEAKER: If you think
Miruster’'s conduct is not right,
come with a motion in this House

SHRI JYOTIRMOY BOSU Wul
yvou admt that?

MR. SPEAKER: I will admut that
and you will have to give teasans
which are adequate to bring n with-
in the censure motion provided 1n
the Rules.

st i wawr (o fammY ) as s
wgrzw, a1 fafaser &1 fAA © oW
fear ar aFar & °

SHRI JYOTIRMOY  BOSYU 1
have written to you eailict ami 1
want to be heard

MR. SPEAKER: Not off-hand You
just get up and move a motion”

SHRI JYOTIRMOY BOSU
written to you earlier, .

MR. SPEAKER: No motwon
be moved just by writing to me

I am
nave

I have

the
you

I have

can
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[MR SPEAKER] T AR, AR K ¥ Ay
Without any motion you are not ¥ SWTaT whfeI g . o Fred ameR.
entitled for anything. afe o # f ﬁ; i‘ﬁ"
PROF MADHU DANDAVATE qT )
(Rajapur): Why not you permit us :
to make a submission here, Sir? PROF, MADHU DANDAVATE:

MR SPEAKER: I am not permit-
ting anybedy.
SHRI PILOO MODY (Godhra):

Kindly listen to me for a minute.
Sir. Is it proper for any Minister to
go and promise somethmng in a cons-
tituency? It happened thres years
ago and it was raised in this House
and it was possible for us tn make
a statement here because the then
Railway Minister had gone tn a
constituency and promised some new
railway lmes or some over bridge
and expansion of the railway linc
and all that, in a bye-election.

ot wir wYw : 78 WA w7 E 8,
¥ % TI€ T SAGqF |

SHRI JYOTIRMOY BOSU: I want
to be heard . .

MR SPEAKER: I am not allow-
ng (Interruptions) You wuani 1o
raige sumething without my permis-
sion and then you way that I have

allowed you If you are standing like
that, you cannot say that I have
allowed you.

SHRI JYOTIRMOQY BOSU: It was
a misconduct commutted by  the
Frnance Minister It 15 a serious
matter oW

MR. SPEAKER: If there is a mis-
conduct, you musi come under the
procedure and not get up like this,
without any motion.

SHRI SHYAMNANDAN MISHRA:
If 1 table an adjournment motion, will
you allow that, Sir* If that 13 your
wish, then we shall have to invari-
ably
motions on such subjects,

Will you hear us on a procedural
pont? I want to raise a procedural
point. ...

IR SPEAKER: If it ig a proce~
dural thing, then the book 1s there,
consult it.

PROF MADHU DANDAVATE: In
this House, whenever we raise cer-
tain 1ssues, just mow you have sad
that there 1s a provision by which we
can bring a censure motion, Every
time don’t provoke us to bring a
censure motion

MR SPEAKER. What else should
1 do® Can ] condemn a Minister
without any motion”

PROF. MADHU DANDAVATE: 1
want io bring to your notire one
thing It is not the Congress Party
that is concerned Many of us arc in-
terested 1n the democratic forms of
functioning. To-day it may be a Con-~
gress Minister, tomorrow it may be
a Commumst Mimmster. (Interrup-
tions)

MR. SPEAKER:
ed you ...

I have not allow-

PPROF. MADHU DANDAVATE:
He has promised developmental acti-
vities so that the position of Mrs.
Nandim Satpathy becomes strong.
Sir, I think it is g wviolation of the
democratic form of government and
that is why we want to raise this
1issue. We want your ruling over it
To-day, 1t may be onc particular
Partly, tomorrow 1t may be a Com~
munist Party and the third day, 1t
may be the Jana Sangh....

come up with ad}ournmnt*“ MR SPEAKER: I have not allow-

ed you, You go on speaking.
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SHRI M. SATYANARAYAN RAO
{Karimnagar): 1 have sought your
permission, Sir....(Interruptions) I
want to be heard....

MR. SPEAKER:
to anybody.

1 am not listening

SHIRI S§. M. BANERJEE (Kanpur):
Mr Spcaker, developmental activi-
ties should not stop on account of a
bye-election.

SHRI M. SATYANARAYAN RAO:
Sir. the Prinne Mimster assured us
that she is going to tuke a decision on
the Mulki Rules issue within a shorl
time but no decision has so far been
announced, Unfortunately, they aie
adopting the methods adopied by
Yahya Khan. They are sending the
military to Hyderabad city. ...

MR. SPEAKER: Please sit
I have not allowed you.

SHRI M SATYANARAYAN RAO-
How many people you want to be
killed before you want to announce
your decision? I want to know that.
Always they are saying jus! like re-
citing Mantras that a solulion wnll
be found within the framework of the
integrated State....(Irterruntions)

down.

MR. SPEAKER: It will 10t go on
record I have not allowed him,

SHRI JYOTIRMOY BOSU:
in writing, Sir. I wrole to you
MR. SPEAKFR: Vru have written

[ gave

SHRI JYOTIRMOY BOSU: [ have

written to you under Rule 377
MR. SPEAKER: You have written;

1 am not bound te accept it (Inter-
ruptions)
SHRI JYOTIRMOY BOSLI. I

wrote ta you. Do you want to hear
me or not, Sir?

MR. SPEAKER: If you are dis-
satisfled with the Minister's conduct,
enme under the procedure, bring a
motion.. .,
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SHRI JYOTIRMOY BOSU: This 13
a particular matter. ...

MR. SPEAKER:
you,

I am not allowing

SHRI JYOTIRMOY BOSU: How
cun one accept this sort of discrin.dna-
tion? I feel, I am discriminated
against. I am very sorry fo way this

You allowed Mr, Shyamnandan
Mishra. You allowed Mr. Hiren
Mukerjce,

MR. SPEAKER: I do nol =ccept
what you say.

&t oft waw - wsww W,
agr 9¢ wew fafree 1 fvawe
frar ot ver 2. 97 @ve @t owe I
#ro Yo Sﬁoifl'iﬁﬂﬂ'ﬁa‘“"f’I

MR SPEAKER: Nothing will eo
on record unless I allow it. I¢ is notl
an all-comprehensive thing; you can-
nol brng everything under Nule 377

SHRI JYOTIRMOY BOSU- 1
have writlien to you.

SHRI SHYAMNANDAN MISHDA.
Will you reconsider your decision
heecause it constitutes a serious menate
1w democracy?

MR. SPEAKER: If you ure dis-
satisfied with the conduct of any
Minister, bring up a motion agamnst

him.

SHRI SHYAMNANDAN MISHRA:
1 am pleading with you, Sir. Here the
Finance Minister has placed the re-
sources of the Centre to influence the
clection

MR SPEAKER: If you want to
condemn any action, you can bring

up a motion in the House, We can
discuss it. We can pass a resolution.
There 15 a procedure,

SHRI JYOTIRMOY BOSU: Do you
allow = 1t under Rule 377 or not, Sir?
Why i¢ there this< nrovision undel
Rule 377. Sir?
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MR. SPEAKER: May I tell you,
you are under a wrong impregsion?
if you think that by interrupting
anything will come out, don't think
so, nothing will come out. You make
it & daily practice. It is deliberate. I
request you to please sit down. If the
Speaker thinks something is not
necessary, he does not allow. But

this is the particular way you have
developed to force him I don't accepl

1t.

SHR1 PILOO MODY: May I move
a motion, Sir?

MR SPEAKER- Any time, under
the rules.. . -
SHRI PILOO MOLY: I beg to
move

MR SPEAKER: Not now, you
have to give notice.

SHRI PILOO MODY: 1 beg to

move that the unconstitutional and
undemocratic  behaviour of  the
Finance Minister be censured right

here and DOW....

MR. SPEAKER: That is not the
way. There is a procedure which we
nave to follow. If no notice is given
it will not be coming up in the re-
gular shape,

SHRI PILOO MODY: Last time
when Shri Raj Bahadur had moved a
motion, I said that it had to come w0
you in writing but you said that it
was Dot mnecessary. Does it mean
that one rule would be applied to him
but another rule would be applied

to me?

MR. SPEAKER:
rule about it

SHRL SHASHI BHUSHAN'T Hs
verhal motion is a political stunrt

SHRI JYOTIRMOY BOSU: I have

ajyeady given a motion in writing
You may send for the motion. T had

gived it halt an hour ago. ...

There is a specific

NOVEMBER 24, 1972 Railway property by 233

anti-Mulki agitators
in A.P. (CA)
MR SPEAKER: Let him follow
the rules,

SHRI JYOTIRMOY BOSU.
already sent the motion,

I have

MR. SPEAKER* 1 shall sec.

SHRI JYOTIRMOY BOSU: Under
rule 184, I have given a motion that
the House should consider the utter-
ances of Shr1 Yeshwantrao Chavan
which are unbecoming of a Munster
of the Central Government, I have
given the motion, and let the House
take 1t up.

MR SPEAKER- Now, Papers to be
laid on the Table.

SHRI JYOTIRMOY BOSU: What
about the motion that I have given?

MR. SPEAKER- 1 shall examine it

15.52 hrs.
PAPERS LAID ON THE TADLE

Report of CAG of India, 1970-71,
Audited Accounts and Annual Report
of LIC., Central Sales Tax (Regis-
iration and Turn over) (Amdt) Rules,
1972 and Notifications under Customs
Act and Finance (No. 2) Act.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (BHRI
K R. GANESH): I beg to lay on the
Table—

(1) A copy of the Report of the
Comptroller and Audifor General of
India for the year 1970-71—Union
Government (Commercial) Part I—
Introduction, under article 151(1) of
the Congtitution., [Placed in Library.
See No, LT-3777/172].

(2) A copy of the Annual Report
‘Hindi and English versions) of the
Tafe Insurance Corporation of India
for the year ended the 31st March,
1772 along with the Audited Accounts,
‘ader section 29 of the Lifc Insur-
ance Corporation Act, 1056, [Placed
m Library. See No. LT-3775/72].



